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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0„A. No. "'1395 OF 204

>1„A„ No „ 1173 OF 2004

New Delhi, this the 2nd day of June, 2004

HON'BLE SHRI JUSTICE V.S„ AGGARWAL, CHAIRMAN
HON'BLE SHRI S.A,. SINGH, ADMINISTRATIVE MEMBER

1.,

3.

ViKramj it
R a rne s h P a r s h a d,

Manohar Lai,

(All are working a Store Khallai, In Oak Grove
So hoo 1, No rt he rn Ra i 1 way,, J ha r i pan i , (De h r adu n )

„«„ Applicant

(By Advocate •; Shri Yogesh Sharma)

versus

1,

2,.

3„

Union of India through The General
Man age r,, No rt he rn Rail way ,
Ba r o d a Ho u s e ^ Ne w Delhi..

The Chief Controller of Stores,
Northern Railway^ Baroda House,
New Delhi„

T h e DyCo n t r o 11 e r o f Stores

No r t h e r n Ra i 1 wa y, S h a k u r b a s t i ,
New Delhi.,

The Principal„
Oak Grove School,,

No r t her n Ra i1way„
J !'ia r-i p a n i ,, ( De h r a d u n ) Respondents

ORDER (ORAL)

SmL.J„USTmE.„y„^S^^AGGA^^^

MA.11X3Z2004

MA 1173/2004 is allowed subject to jusit

exceptions., Filing of a joint application i^s

permitted „

Q.A._1395Z20g4

The grievance of the applicants is that theiy

are working as Store Khallasies for past more than silx



12)

years but their seniority has not been drawn while in

o 't he r c a s e s , t lie s e n i o r i t y hi a s b e e n d r a wn „ In t h iis

regard„ a representation,, a copy of which is Annexure

A/1^ dated 16_7.2003 is pending.

2„ Keeping in view these facts ^ it i^s

directed that respondent No„2 would consider the said

representation and pass an appropriate orde-^r

preferably within four months of the receipt of a

certified copy of this order and communicate it to th,e

applicants..

3,. The present Original Application iis

disposecj of at the admission stage itself.,

t

(S.A- SINGH)
ADMINISTRATIVE MEMBER

./ravi/

M
(V.S. AGGARWAL)

CHAIRMAN


